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ernment have been able to secure a
suitable person. That officer is going
to be relieved soon.

SHRI S. MAHANTY (Orissa): May
I know if he is a retired officer en-
joving an extended term?

SR A. C. GUHA: I do not know
whether a series of supplementaries
will go on on this.

Mr. CHAIRMAN: No.

STATEMENT RE A NEW STEEL
PLANT PROJECT

Tue MINISTER ror PRODUCTION
(SEr1 K. C. Reppy): Sir, the XHouse
has taken a great deal of interest in
the proposal for the establishment of
a new steel plant. Questions have
often been asked in regard to it and
I have endeavoured to give such in-
formation as was available to the
House. It was not possible always to
take the House into confidence when
negotiations were going on. Now that
those negotiations have concluded and
an agreement has been signed, I should
like to place before the . House the
principal terms of this agreement.

The importance of adding to our
steel production is very great from the
point of view of all development
schemes and the Five Year Plan. In-
deed, even this agreement which we
have signed does not fulfil our future
requirements and we shall have to
consider further projects.

It has been Government’s desire to
retain overall control in a project of
this kind securing, however, suitable
technical associates as also financial
participation to some extent.

The agreement was signed on the
15th August this year at Bonn in Ger-
many by the Secretary, Ministry of
Production, on behalf of the Govern~
ment of India, and two German firms
of international repute, namely,
Krupps and Demag. The agreement
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provides for the technical and finan-
cial participation of these two firms
in the construction of a new steel
plant with an initial capacity of half
a million tons of ingots, capable of
expansion to a capacity of one million
ions.

The capital cost of the project is
estimated to be about Rs. 71;25 crores.
The share capital to be confributed
by the German collaborators is ex-
pected to be of the order of Rs. 9’5
crores, the exact amount depending
on the value of the plant that they
may supply, and the balance of share
capital will be found by the Govern-
ment of Indila. 1t is proposed, how-
ever, to apply to the International
Bank of Development and Reconstrus-
tion for a loan of about Rs. 20 crores
towards the capital cost.

The German investment will be for
a period of about ten years, with option
to either side to continue the associa-
tion for a further period of ten years.

Global tenders for supplies will be
invited and quality, prices and de-
liveries of plant will be the determin-
ing factors in selecting the suppliers.

The German Combine will be ap-
pointed the technical consultants and
will receive a fixed fee of about Rs.
2,10 crores, which works out to about
3 per cent. on the estimated cost. No
royalties are payable and no bhonus
shares will be issued.

The management of the company
will be vested in a board, in which
the Government and the Combine will
have representation proportionate to
their respective investments, The
Chairman and the Managing Director
will be the nominees of Government,
thereby reserving to Government the
control and overall management of
this vital industry. The German Com-
bine will recommend a team of technij-
cal-experts for the efficient working
of the plant. The number of Ger-
mrans to be employed will be kept
down to the minimum commensurate
with the requirements of efficiency.
Indians will receive, meanwhile,
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specialised trf#fning for the progres-
sive replacement of German nationals.

The German collaborators expect
that the plant could be commissioned
within a period of four years after
the preliminary details have been set-
tled. A representative team is ex-
pected in India in September to dis-
cuss and 3settle the constitution of a
Company and to make specific recom-
mendations on the location of the
plant etc. The cvcrriding considera-
tion for location will be the economics
of production and of distribution and
the site will be selected with these in
view.

After a careful assessment of the
requirements for steel with the grow-
ing industrialisation of the country,
Government have come to the con-
clusion that there still exists the need
for the establishment of another unit
after providing for the expansion of
the present project. To this end,
necessary planning and otlher action
will be initiated.

LEAVE OF ABSENCE

Mr. CHAIRMAN: I have received
letters from Janab Muhammad Ismail
and Dr. A. Ramaswami Mudaliar.

(1) From Janab M. Muhammad
Ismail Saheb:

“As I am required to extend my
, stay in Malaya for some more days
and as such e stay will be beneficinl
from the point of view of my health,
I request that the Council of States
may kindly be pleased {fo excuse
my absence and grant me leave”.

Is it the pleasure of the Council
that leave be granted?
(No hon. Member dissented.)
Mgr. CHAIRMAN: Permission
remain absent is granted.

to

(2) From Dr. A. R. Mudaliar:

“On the request of the Secretary
General of the United Nations, I
have accepted the Chairmanship of
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the Selection Committee dealing
with the professional staff of the
United Nations. I had hoped to
attend the session towards the end
of August or the beginning of Sep-
tember but I now find that my
work will probably continue beyond
the date of the termination of the
Session. I shall be grateful if Iam
granted leave during this session
and my absence is excused.”

Is it the pleasure of the Council that
leave be granted?

(No hon. Member dissented.)

Mr. CHAIRMAN: Permission
remain absent is granted.

to

PAPERS LAID ON THE TABLE

FinaL Orper No. 1 MADE BY THE
DELEMITATION COMMISSION

THE  REPORT OF THE ELECTION
COMMISSION re DISPOSAL OF ELECTION
PETITIONS.

THE MINISTER ror LAW anp
MINORITY AFFAIRS (Surr C. C.
Biswas): Sir, [ beg to lay on the
Table a copy of each of the following
papers:

(1) Final Order No. I made by
the Delimitation Commission
uader sub-section (1) of sec-
tion 8 of the Delimitation
Commission Act, 1952. [Placed
in Library. See No. S-101/
53.]

The Report of the Election
Commission regarding dis-
posal of election petitions aris-
ing out of the last general
elections. [Placed in Library.
See No. S—86/53.1

(2)

FINANCIAL AGREEMENT BETWEEN THE
GOVERNMENT OF INDIA AND THE Gov-
ERNMENT OF THE UNITED Kincpom

Tur DEPUTY MINISTER FOR
FINANCE (SHrr M. C. SHan): Sir, I
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